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Accounts. [Placed in Library. See ment. [Placed in Library. See N®.
lie. LT-2T61/78], LT-2706/78J.

(2) A copy of the University 
Grants Commission (Fitness of 
Technological Universities for 
Grants) Rules, 1978 (Hindi and 
English versions) published in Noti­
fication No. G.S.R. 785 in Gazette of 
India dated the 17th June, 1978. 
under sub-section (3) of section 25 
of the University Grants Commission 
Act, 1956. I Placed in Library. See 
No. LT-2702/78],

(3) (i) A copy of the Certified 
Accounts of the Indian Institute of 
Technoloy, Kharagpur, for the year  
1976-77 along with the Audit Re­
port thereon, under sub-section (4) 
of section 23 of the Institutes of 
Technology Act, 1961.

(ii) A statement (Hindi and 
English versions) showing reasons 
(a) lor delay i n  laying t h e  above 
document and (b) for not laying 
s i m u l t a n e o u s l y  t h e  Hindi version 
thereof. [Placed in Library, See 
No. LT-2703/78],

(4) (i) A copy of the Annual Ac­
counts (Hindi and English versions) 
of Banaras Hindu University. 
Banaras, for the year 1974-75 to­
gether with the Audit Report thereon.

(ii) A statement (Hindi and 
English versions) showing reasons 
for delay in laying the above docu­
ment. [Placed in Library. See No. 
LT-2704/78],

(5) A copy of the Report (Hindi 
and English versions) of the work­
ing Group on Art and Culture for 
Sixth Five Year Plan. [Placed in 
Library. See No. LT-2705/78].

(6) (i) A copy of the Certified 
Accounts, (Hindi and English ver­
sions) of the Jfcwaharlal Nehru 
University, New Delhi for the year 
1976-77.

(ii) A statement THindi and 
English versions) showing reasons 
for delay in laying the above docu-

A tro rr R e p o r t  o n  A c c o u n t  or R u b b e r 
B o ard , K o t ta y a m  fo b  1976-77 a n d  
C a rd am o m  (L ic e n s in g  a n d  M a r k e t ­

in g )  A m dt. R u le s ,  1978

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE AND 
CIVIL SUPPLIES AND COOPERA­
TION (SHRI KRISHNA KUMAR 
GOYAL): I beg to lay on the Table:

(1.) A copy of the Audit Report 
(Hindi and English versions) on the 
Accounts of the Rubber Board, 
Kottayam, for the year 1976-77 
along with the statement of Accounts^ 
[Placed tn Library. See No. LT- 
2707/78].

(2) A copy of the Cardamom 
(Licensing and Marketing) Amend­
ment Rules, 1978 (Hindi and English 
versions) published in Notification 
No. G.S.R. 1 0 0 0  in Gazette of India 
dated the 12th August, 1978, under 
sub-section (3) of section 33 of the 
Cardamom Act, 1965. [Placed in 
Library. See No. LT-2708/78].

(Interruptions)
MR. DEPUTY SPEAKER: Mr.

Jyotirmoy Bosu, you cannot get up and 
raise like that. It will not go on re­
cord. We will look into it.

SHRI SAUGATA ROY (Barrack- 
pore) : On a point of order.

MR. DEPUTY-SPEAKER: What is 
your point of order.

SHRI SAUGATA ROY: This is
with regard to rule 334A. It says:

“A notice shall not be given pub­
licity by any member or other per­
son until it has been admitted by 
the Speaker and circulated to Mem­
bers.”

In today’s paper it is said that a no­
trust motion in Lok Sabha is to be 
moved on Monday by the Leader of 
the Opposition, Mr. C. M. Stephen; 
the Congress (I) Parliamentary 
Party is understood to have issued a 
whip to all its members ito be present
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[Shri Saug&ta Roy]
in the House at Zero Hour. I do not 

Jcnow whether such a motion has been 
moved or given notice of. I t was not 
circulated along with the list of busi­
ness tody. But I find in the papers 
that a no-trust motion is being pu t. . .

MR. DEPUTY-SPEAKER: It is the 
business of the Party concerned whe­
ther t h e y  want to move or not.

SHRI K. P. UNNIKRISHNAN 
(Badagara): Have you got any notice?

MR. DEPUTY SPEAKER: On the 
one hand you say that it should not 
be divulged to the press, this and that 
and on the other hand you are asking 
in the House whether I have received 
notice (Interruptions) Mr Vayalar 
Ravi.

SHRI VAYALAR RAVI (Chirayin- 
k il): I am rising to seek a clarifica­
tion from you. I have given notice of 
breach of privilege against Shri Raj 
Narain—under rule 334A—because Mr. 
Raj Narain made a statement that he 
was moving a motion of privilege 
against the Prime Minister. I have 
nothing against that, he can do what­
ever he wants...

MR. DEPUTY-SPEAKER : I have
received your notice. I have to go 
through the newspaper report which 
you have mentioned. Without going 
through that, I cannot take a decision.
I shall revert to it tomorrow.

PARLIAMENTARY COMMITTEES— 
SUMMARY OF WORK

SECRETARY : Sir, I beg to lay on 
the Table a copy of the ‘Parliamentary 
-Committees—Summary of Work’ 
(Hindi and English versions) pertain­
ing t'y the oeriod 28th March, 1977 to 
31st May, 1978.

MR. DEPUTY SPEAKER: Now, we 
take up the call-attention.. . (Inter­
ruptions) I will have to look into it 
before you can raise it in the House. 
There are so many notices, and I will 
liave to look into the notices and take

decisions on them. Some of them have 
been received only this morning. 
Please do not rise up in the House and 
try t0 air your notices. Notices are 
notices and they will be taken notice 
of, and only after they have been takes 
notice of that decisions will be made.

Now, we take up the Call-Attention. 
Mr. Sarsonia.

12.05 hrs.
CALLING ATTENTION TO MATTER 
OF URGENT PUBLIC IMPORTANCE
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